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APPEARANCE : 
Mr. Shovendu Banerjee, Advocate for the Appellant 
Mr. Tariq Sulaiman, Authorized Representative for the Respondent 
 
CORAM:   
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PER R. MURALIDHAR 
The Learned Advocate appearing on behalf of the Appellant submits 

that the Commissioner (Appeals) has dismissed their Appeal on the ground 

that the same was filed with a delay of 9 days. 

2. As the Commissioner has power to condone the delay upto 30 days. 

I direct the Commissioner (Appeals) to condone the delay and take up the 

Appeal for disposal. 

3. Appeal is allowed by way of remand to the Commissioner (Appeals)  

 (Dictated and pronounced in the open court.) 

 

  Sd/-  

(R. Muralidhar)  
                                                                                 Member (Judicial) 
Pooja 


